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special agency for disposing of the
tax matters pertaining to writs and
appesis in Law courts;

dlb} if so, the broad detajls there-
H

(c) f not, at which stage the consi-
::;ltion of such a proposal is pend-
?

The Minister of Home Affgirs (Shri
Y. B. Chavan): (8) ip [r). There 2%
no such proposal yet before the Gov-
ernment. Owing to constant jncrease
in the litigation and the complexity
of tax laws, the former Law Minis-
ter, Shri G. S. Pathak, had an idea
of having a Central Tax Court, which
would decide taxation cases espe-
cially under the Centra' Acts,

Allgcation for Education jip the
Fourth Plan

*283. Shrimatl Tarkeshwari Sinha:

Will the Minister of Edugation be
pleased to state-

(a) whether Government's atten-
tion has been drawn to the gtatement
made by Dr V. K. R. V. Rap, that re-
duceg allocations for education in the
States’ Fourth Five Year Plan as ap-
proved by the Planning Comm-ssion
will adverse'y affect the programmes

of qualitative improvement particu-
larly at the primary and secondary
levels;

{b) whether Dr. Rap had  further

suggested that by cutting down of
strategic programmes, the objective of
linking education with  production
would not be achieved: ang

() if so, the reaction of Govern-
ment thereto?

The Minister of Education (Dr.
Triguna Sem): (a) and (b). Yes, Sir.

(c) We have represented to the
Planning Commission that the ori-
ginal allocation of Rs. 1210 crores for
education should not be reduced The
decision of the Planning Commission
on the statement of Dr. Rao is aiso
awaited.

Telegraph/Telephone Services

*284 Shrl Burendrs Kumar
Taparish
Bhri D_ 8. Patil:
Shri A. V Patll:

Will the Minister of Commanica.
tions be pleased to state:

(a) whether Government are aware
of the public discontent in yegurd tv
(1) the operational inefficiency. both
mechanical and manual, of the tele-
phone, telegraph and the telecommu-
nication services in the country and
(11) the discourteous attending of the
uPerating staff, particularly Trunk
vperators; and

(L) if so, the steps taken to im-
prove the standard of operation of
these servicea?

The Minister of State in the Depart-
mentis of Parliamentary Affairs and
Communications (Shri J. K. Gujral):

(a) (1) Complaints are received but
these are not many compared to the
magnitude of the services rendered.

(n) Such complaints are very few

(b) Besides investigation and reme-
dial action for each individual case
of complaint attention 15 given to
traiming and supervision of staff as
well as maintenance of line and

equipment With the introduction of
advanced technology in Jocs) and
trunk communication service the

standard of service i1s expected to
improve progressively.

Recommendations of Education
Commission Report

*285. Shri Vasudevan Nair:
Shri C. Japardhanan:
Shri P. C. Adichan:

Wwill the Minister of Education be
be pleased to state:
(a) whether any comments had

been asked for from the State Gov-
ernments on the Education Com-

mission Report;
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(b) if so, the number of Stawe Gov-
ernments which have offereq their
comments; and

(¢) the steps being taken *no imple-
ment the recommendations?

The Minister of Education (Dr.
Triguna Sen): (a) Yes, Sir.
(b) So far, comments have been

received from the State Governments
of Andhra Pradesh, Gujarat, Kerala,
Madras, Orissa and Uttar Pradesh.
The comments of the other Stal2?
Governments are awai'ed,

(¢) A programme for implement-
ing the Report of the Education Com-
mission has been drawn up. The
Education Minister would be paying
visits to several States for indivi-
dual discussions with State Govern-
ments. A Conference of State Edu-
cation Ministers i3 being convered
on April 28 and 28. A Committee
of Members of Parliament is being
set up to consider the Report and
a discussion thereon will be raised in
the next session of Parlinment. In
the light of these discussions, it is
proposed to take decislons on the
major recommendations nf the Com-
mission and to draw up a programme
for immediate action. To the extent
financial resources permit, steps to
implement this programme will be
taken from 1967-68 itself.

Urdua as second Language In Bihar

“286. Shri K. R. Ganesh: Will the
Minister of Home Affairs be pleased
to slate:

(a) whether it is a fact that the
Bihar Government have made s policy
statement making Urdu as the second
official language of the State: and

(b) whether there is a proposal
under the ronsideration of Govern-
ment to ask other State Govern-
ments to make Urdu as their second
official language, where there is a
substantial Urdyu speaking population?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidys
Charan Shukia): (a) In his Address

APRIL 5, 1987

Written Answery 283}

to the new State Legislature on 1ITth
March, 1967, the Bihar Governor
stated that recognition wotlld be
given to Urdu as the second official

language in the State.
(b) No Sir.

Booking of Telegrams at Jaipur,

*287. Dr. Karnl Sikngh: Wil] the
Mmister of Communicationy be pleas-
cd to state:

(a) whethey It is a fact that tele-
grames tendered by the Opposition
Leaders in Rajasthan at Jaipur on the
8th March, 1867 were not bonked:

(b) whether Government are aware
that such important telegrams could
be transmitted only with the assis-
tance rendered by the authorittes In
Delh: on that day: and

(c) the rcasons for the restrictions
s0 imposed by the Posts and Tele-
graphs Department causing sudden
inconvenience to the pub'ic?

The Minister of State in the Depart-
ments of Parliamentary Affairs
and Communications (Shri L K.
Gujaral (a) and (b). No Sir,

(c) Transmission of some tele-
grams after booking was however,
withheld on the 8th March, §7 under
section 5(i) (b) of the Indian Tele-
graph Act,

Pandey Commission Report on Bastar
Incidents

*288. shri Nath Pai:
Shri Hukam Chand
Kachhavaiya:
Shri Ram Singh:
Shri Naraln Sarup Sharma:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Government have re-
ceived a copy of the Pandey Commis-
sion Report on the Incidents of Jag-
dalpur (Bastar);

(b) whether Government
studied the Report; and

(c) whether a copy of the Roport
will be laid on the Table of the
House?

have





